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14. The Applitant to serve the notice upon the Official Liquidator, Hi8h Court, Bombay pursuant to

Section 230(5) of the Companies Act,2013. The Tribunal is appointing Chartered Accountant,

M/s. T. R. Chadha & Co. LLP, with remuneration of Rs. 1,OO,OOO/ (Rupees One Lakh Onty) for

the services. lf no response is received bythe concerned Tribunalfrom Of{icial tiquidator within

thirty (30) days it will be presumed that Official Liquidator, High Court, Bombay has no

objection to the proposed Scheme as laid out in section 230 (5)ofthe Companies Act,2013.

15. The Applicant to serve the notice on the concerned tncome Tax Authority within whose

jurisdiction the Petitioner Company's assessment are made, pursuant to Section 230(5) of the

Companies Act, 2013 as per Rule 8 of the Companies (Compromises. Arrantements and

Amal8amations) Rules, 2016. lf no response is received by the concerned Tribuna I from the

Registrar of Companies within thirty (30) days ot the date oI receipt of the notice it will be

presumed that Registrar of Companies has no objection to the proposed Scheme as per Rule g

ofthe Companies (Compromises, Arran8ements and Amaltamations) Rules, 2016.

16. The Applicant Company to file an affidavit of service in the registry provinS dispatch of notices

to the shareholders, unsecured creditors, publication in newspapers and to the regulatory

authorities above not less than seven (7) days before the date fixed for the holding of the

meetings and do report this Tribunal that the direction regarding the issue of notices have been

duly complied as per Rule 12 of the Companies (Compromises, Arrantements and

Amal8amations) Rules, 2016.

V. Nallasenapathy, Member (T) g.S.V. Pralash Kumar, Member (r)
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